
IN IE CENTRAL ADM]NISTRATIVE TRIBUNAL 
ANMEDABAD BENCH, AMMEDABAD. 

P C Cc 	 Ap1jcant(s). 

Adv. for the 
Petitioner(s). 

Versus 

Respondent(s). 

Adv, for the 
Respondent(s. 
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CC1i4 : Hon'ble hr. P.11. Jo5hi 	Judicial hember 

Hon'ble hr. 1I.3. Chaudhuri 	Administrtive ilember 

LZ22 

Pending acirission. Issue notices to the respondents. 

hesoondents are directed to shou catie i?hv the a'lication 

should not be adritted. The case be posted for adr:issien 

on 9th iJay, 1989. 

P S Chaudhuri ) 	 ( P 1 Jo hi 
Admjnjstrtive i ember 	 Judicial hember 
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